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8. Rezldential Schem: at Pallavapuram,
ON-GOIMG SCHEME—
MEERUT :

1. Hathkargha Nagar.

Housing-cum-work Centre Scheme.

ARG R

BULANDSHAHR KHURIJA :

Scissors Manufacturing work-cum-shelter complex at Meerut.
Sports Good manufacturing and trading unit complex at Meerut infrastructure Projeet.
Shatabdi Nagar (Scctor 2, 4D, 8, 6 and 8) residential infrastructure project.

Ganga Nagar residential scheme phase 11T at Meerut.

1. Oifice-cum-Commercial Scheme at Bulandshahr.

2. Yamunapuram Residential Scheme at Bulandshahr.

3. Transport Nagar Scheme at Khurja.

Torar ScHEMES; 16

COUNTER-MAGNET AREAS —

1. GWALIOR (MADHYA PRADESH) :

Development Scheme of Counter Magnet Gwalia City.

2. PATIALA (PUNJAB) :

- Development Scheme of Counter Magnet Patiala City.

ToTrAL SCHEMES :@ 2.

Facilities in 'Unauwthorised Colonies in

Delhi

61681. SHRI GOPALRAO VITHAL-
RAO PATIL: Will the Minister of
URBAN DEVELOPMENT. be pleased
te state:

(a) the number and names of tha
unauthorised colonjes authorised - as
on 1ist January, 1894 in Delhi;

(b) by when water and sewarage

facilities are likely to be provided
in these colonies; '
(c) whether  Government
to provide free of cost essential
cilities in these colonies under
scheme of health for all; and

propose
fa-
the

7

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DEVE-
LOPMENT (SHRI P, K THUNGON):
(a) As reported by the Municipal
Corporation of Delhi, the details of
unauthorised colonies regularised are
as per Annexure. [See Appendix 170,
Annexure No. 121] .

(b) According to the Delhi Water
Supply and Sewage Disposal Under-
taking, under the existing policy,
services are provided in such  colonies
on the payment of development char-
ges. It is, therefore, not possible
to predict by when services will be
provided in these colanies.
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() M, Sir,

(¢1 7 ie Policy is to provide ser-
vices i1 these. cOlonies on the payment
of d velopmeng cherges,

Deve'opm nt of Periphaml Towns of NCR

61¢2 ¢ IRI SIKANDER BAKHT: Will
th: 1 ster of URBAN DEVELOP-
ME>. T - pleased to state.

(a) whe her it is a fact that peripheral
towr ¢ National Capital Region like
Ghal' ba1 Noida, Gurgaon: and Farida-
bad ~nd thers were are being developed
to d--cn st Delhi;

(bv i so, to what axtept  i¢ bas
helpid . contain congestion in Delhij;
and

(c) in what way the planned develop-
.mentr of the capital city bas checked
—(aY e1 croachment of Government
land: (- the mushrooming of unauntho-
rised Jho wi-clusters, (¢) tbe migration
of rra! sopulgtion to fsfhi and (d)
the regulir conversion of  residential
areas to ommercial complcxes?

TIFE N INISTER OF STATE IN THE
MIN'STEY OF URBAN DEVELOP-
MENT ¢ HRI P. K, THUNGONY: (a)
The Reginal Plan-2001 for the Develop-
men of Jational Capital Region, which
came intc force on 23.1.1989, aims at:—

‘i) - >ntaining the growth of Na-
tic 21a! ‘apital Territory of Delhi with-

in a 1anageable poputatmn size of

112 127 bs by 2001 AD;

i1} 10derate growth of 6 towns
in Jel't Metropolitan Area (DMA)
to acce numodate a total population
of 3% ‘'khs by 2001 AD; and

(i) A :celerated growth of 8 Priori-
ty To: is|Complexes outside PMA to
accommodate a population of 20.36
lakhs ty 2001 AD ang planned deve-
oo ner  of .34 sub-regional centres and
5 v im  NGR Comnter Magnet
Areas,

[ 6MAY,
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(Y and (c) The Ragitmel: Plap-—2001
aforesajd js Igogseree fm astme. ¥ i
toc ly to assess itz impact. Qne
pos :._  iodication in thisy commsctiom
is nat, for :the fyat time in ¢ho lase
3 decades; the pepulation growik rede
of Delhi ‘hay shows o declining svemd,
It will be possible to. assess: its impust
as " 1°rds mitigatian to. migratien of
rur-’  poputation. to: Ellhi,  encruache
ms~- on Government land, mushrocoming
of ‘1ianthorised: jhmsgi clasters and cen-
vers'nn of residential arcas: to- commercisl
use, only after the year 2601. HNowdwer,
the rrevention and premoval of encroach-
ment on Government land and of the
conv-rsjion of residential _areas to com-

eroiny use is. @ copsinning, activity of
the “funicipal Corporatiom of  Relhi,
Nov Delhi Municipal Committee, Delhi
Cantorment Board, DDA and L and DO.
The ~action, taken By thcse agencies in
this regard is as per thg statement
enclosed.

Stafemens

MUNTCIPAL  CORPORATION or
DELHT,

The number of encroachments deteo-
ted and removed by MCD during the
perio? 1996:91 to 1992-9% is ¥2676%.

N.D M.C.:

Th~ total number of cases of encrotch-
mz— datected by NBMC during: the
period 1980 to 1892 is 38,623, Al thege
encroz~hments are revOrted- te have been
removed,

DELMI-CANTONMENT BOARD:

31 cases of encroachment were detec-

ted “1-ing the last 3 years, ont of which
: been removed,
D. N A,

N ri1g the last 3 years. 27.50 acres
of "a~d has been reclaimed affer remove-
ine  -~authorised constructionslencroacix
m: <. ‘

L. ~~d D, O.:

- number of encroachments detec-
ted L and DO during the ysars 1991
to " is 187. Aecconding to L and PQ,
FIRs have been lodged with the polisd.



